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The applicant who has been vjorking as a
"tlu

Statistical Officer in .the office of Directorate
K-

of Marketing and Inspection under the Ministry of

Agriculture has in this application dated 25,3,89

challenged the order dated 8,3>89 at Aneexure-A.lS

by which he was reverted from the post of Statistical

Officer to that of Sr.Statistical Assistant and also

another order of 8',3«89 by which respondent No,4 was

pronioted as 3r.Statistical Assistant,

2. The brief facts of the case ari^ as follows.

The applicant v/as irfeitially appointed as Statistical

clerk on 8,9,56 and was proiix>ted as Statistical Assistant

ana then as Sr«St3t,Assistant on 7i#9#78 and was confiitned

in that post on 15.5,82-. He was promoted on an adhoc

basis as St«t,0ifficer and officated as such by periouical

extensions f2X)m 10,2,83 to 9,4,85, By an order dated

1,4,85 he 'was reverted as Sr.Stat.Asstt. mth effect from

^ 30,6.84v At that time the Recruitment Rules provided for
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Q)rj3_y dir9c"t r.ecrui'tmen't for "the post, ot Sta'toOfiicsr#

As a result of the representations made, from the Staff

Side, the Recruitment Rules wSre amended on 6.i.83

and it\vas piovided that for the post of Statistical

Officer, Sr-.Stat.ASsistant with three years of regular

service in the grade and possessing a degree in stat

istics or Maths (v/itn St5tistics)/CoraBerce/£cono[riics

vdth Statistics are eligible for promotion^ As a

result of consideration by the DPC the applicant was

again profcoted provisionally on 23,8.88 as Statistical

Officer subject to the condition that he must produce

witiin six laonths the statutory documentary proof of

his passing B.A, degree in Maths with Statistics,. On

6,3',89 the applicant produced docunents to show that

he passed the B.A,Degree in Maths '3* course which

had statistics as one of the optional subjects but he

could not p.t'oduce any convincing dDcumeni:ary proof

that he had exercised option to take the Statsties as

one of the optional subjects in the Maths •B' course.

The University of Punjab wherefrom he had passed the '

B,A.examination in 1955 could not thvow much light

except to give him the marks obtained by him in Maths'B'

paper without incicating v^ether he had taken Statistics

as one of tne optional subjects and what marks he had

obtained in that The respondents having not

been satisfie^'with tlie docun^nts and affiaavit submitted

by the applicant reverted the applicant to "one post of

sr. Statistical Assistant, The applicant's contention

is that he had taken Statistics as one of the optional

subjects in B.A«Maths paper but without considering nis

case the department proaoted Respondent Wo,4 another

S .C.candidate even though he had rot taken Statistics as

one of the subjects in his B.A.Exasiination,

»»»>3
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3, The respondents i to 3 have stated that

the applicant was prorK)ted as a Statistical Officer
A

in 1983 on an adhoc basis for specific purpose from

time to tirne^* The last extension having expired on

30.6.34 he stood reverted fram that date vide oraer

dated 1,4.85. They have stated that at that time

the Recruitment P.ules provided for only direct

recruitnient as Statistical Officer and the question

of the regularising the applicant duriiig that period

did not arise, Tney have, however, conceded that

w,e,f, 28.4,34 the vacancy became regular in which

the applicant had been pronoted on an adhoc basis
* i

and it was decided to fill-up che vacancies by direct

recruitment as per the HecruitnKnt Kules then in force,
lAwVu

Hovveverx, the Rules vjeie araendea on 6,1,88 provided for

departmental canaidates possessing degree in Statistics

• or Maths with Statistics or Commerce/Econoirdcs mth
bwiQ

Sta'^tistics vdth threeyears regqiar service made

eliiible''. The applicant had a degree in Maths and he

was asked to produce the satisf/actory proof that he

had taken Statistics in the Maths paper. They have

also stated that in'the representation dated 25,3,88

(Annexure-.9 to the qA) the a.^plicant had virtually

conceded that he did not have Statistics in the Maths

paper '."hen he prayfid in his representation that "if

at all xhe reqirement of statistics along with a degree

in Maths is considered essential, the interest of the

present candidates may kindly be protected**. The

respondents have also stated that he has not beefi able

to produce any documentary proof to support rds claim

that he had taken Statistics in the Maths paper. The

syllabus of Maths *8' course in the B-A.degree
HKi.

of^Punjab University contained tv® papers, paper A and

Paper Paper 'A' had tv.o options., namely Algfibra and
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TrigomfiBtry 01 Statistics (Ar.nexure-i3). Maths 'a'
did not have any on Statistics,/Jne

applicant had taken Statistics as paper 'A' in Maths'B'
course, he wuld not ha'̂ e prayed for relaxation of
xequirement of Statistics in his representation dateo ^

' 2D,3-.38!,The marks sheet produeed by him foY Waths •B'
course did not indicate that he haa taken Statistics
as one of the papers. Tne Punjab University did ret
confirm that he had taken statistics paper and indicated
that all the old papers had been weeded out, as

regards they have stated that he also an

S/C candidate and, had taken Statistics as paper for
his degree in Economics and he had produced certificate
to that effect,

4^ LVe have heard the arguments of the learned

counsel for both the parties and gone through the

documents carefully. Ti'ie applicant has i-»t produced

any aocufiientary proof to shov/ that he had taken Stat-

isxics as one of the optional papers in Maths *3' couise.

Hi^ representation dated 26,3,38 at Annsxure.A«9 of

the counter affidavit also gives him away by showin-j

that he had actually sought relaxation of 'che retire-

ment of having Statistics as one of the papers for hinw

-self and other similarly situated candidates,

5, The contention of the learned counsel for

the applicant that he was promoted on 23',S»88 against

a vacancy I'^hich was coming up from 28,4,84 whan the-

rlQcruitment Rules had not teen amended to provide for

statistics as one of the papers^cannot give him uny

benefit. This is because before the Rul^^s v;ere amendec:

on 6,1,38 the Recruitment Rules provided only for

direct recruitments accordingly by tne F.ules as

applicable v\hen the vacancy arose the applicant

stands debarred from being considered for selection.



6, As regards R.4 the respondents i to 3 have

clearly stated that he had produced his B.A.Degree

in Hconofnics vvtiicn snovifsd that lie had tdkeO' ijtatiscicb

also in his degree course'.

7, In the light of adove, we do not see any

force in the application and dismiss the same without

any order as to costs.
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